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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIFAL BENCH

ORIGINAL APPLICATION No. 273 OF 2022

Gyanendra Pandey ... Applicant

Versus

State of U.P. and others ...Respondents

REPLY ON BEHALF OF RESPONDENT NO.11 SHIV NARAYAN
BRICK FIELD, VILLAGE MADAN BEHAR, MAHMUDABAD,

SITAPUR

1. That the respondent is the Present Owner of Shiv Narayan Brick
Field, which is the project proponent in the OA No. 273 of 2022 and,
as such, is well conversant with the facts of the case. The previous
owner of the abovementioned brick kiln was the elder brother of the
respondent.Therefore, all the taxes paid till the year 2022 on behalf of
Shiv Narayan Brick Kiln is the name of Shri Mukesh Kumar. The
documents of transfer of Brick Kiln in the name of the respondent are

annexed as Annexure No. CA-1

2. That by means of the aloresaid ornginal application, registered

based on an email complaint dated 25.02.2022, bearing the subject
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"operation of 42 illegal kilns in District Sitapur of Uttar Pradesh", the
complainant/applicant has levied general allegations against 42

allegedly illegal brick kilns. Operating in District Sitapur,

3. That the complaint preferred by the complainant deserves to be
quashed as the complainant has failed to levy any direct allegation
against the answering respondent and as such, has put forth general
allegations by means of the email dated 25.02.2022, The complainant
has levelled false allegations regarding the public health crisis
developing and brewing due to the operation of the respondent brick
kiln.

4. That the averment in regard to air pollution and various diseases
being spread due to the operation of the respondent brick kiln is
wrong and is denied. It is submitted that the respondent brick kiln
has been constructed in a manner as directed by the Hon'ble Supreme
Court in its various decisions, including the order dated 12.04.2022
passed in Civil Appeal No.18213 of 2022: NCR Brick Kiln Association
Versus Central Pollution Control Board and others. A true copy of the
order dated 12.04.2022 passed in Civil Appeal No.18213 of 2022 is
being annexed herewith as ANNEXURE No.CA-2 to this reply.

5. That the Hon'ble Supreme Court, in its order passed in the
aforesaid case, has emphasised that the brick kilns shall be allowed
only with zig-zag technology or vertical shaft or use of pipe natural gas
as fuel in brick making. It is humbly submitted that the respondent
brick kiln is outside the limits of the city and that the surrounding
areas are deserted. Further, the features of the respondent brick kiln
are also enumerated, which are found to be wvery well within the

stipulated guidelines and had been incorporated to cause negligible
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harm to the environment as the respondent brick kiln incorporates
modern features such as gravitational Settling Chambers, zig-zag

technology and hydro fitted purification system.

6. That the respondent most humbly submits that the brick kiln is
sitnated outside the city limits. The nearest village/school to the brick

Kiln is approximately 3 km away.

7. That by means of the letter bearing No.312 /2005 dated 04.04.2005,
the Kendriva Uposhna Bagwani Sansthan, Rahmankhera, Lucknow,
has elaborated upon the height of any brick kiln to ensure having zero
impact on the environment as well as the adjoining areas. By means of
the aforesaid letter, guidelines for the construction of brick kilns have
been enumerated, which range the height of brick kilns from 120 feet
to 135 feet. The respondent brick kiln falls under the aforesaid bracket
as well as it is at a height of 120 feet

8. The averment in the applicant's general complaint also failed to
consider that the respondent brick kiln is situated in such a place
where for nearly 3-4 km, the adjoining area is vacant, apart from one
Brick Kiln which is located around 800-1000 m from the respondent.
Further, it is submitted that the fact that the exhaust fumes from the
brick kiln get converted into water vapour and as such, do not affect

the environment at all,

9. That the respondent brick kiln has followed all procedures,
formalities and requirements as enumerated in law as well as by the
State Authorities and, as such, has also deposited fees for the vears
2020-2021 and as well as for the year 2021-2022. True copies of the
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challan deposit receipts are annexed herewith as ANNEXURE No.
CA-3 to this reply.

10. That the respondent brick kiln is also registered under the Goods
and Services Tax and as such, bears GST registration no.
O9BKBPK7278N1ZF. The said registration certificate was issued on
01.07.2017. Regular payments against requisite GST amounts have
been paid to the department as and when required. True copies of the
registration certificates is annexed herewith as ANNEXURE No.CA-4
to this reply.

11. That the respondent brick kiln is a registered taxpaver and as
such, has been paying income tax to the authorities on a regular
basis. The respondent brick kiln has adhered to its responsibilities as
an honest company and has continuously operated within the
confines of the law. The respondent brick kiln can never attempt or
commit any fraudulent act or work outside its legally permissible

limits.

12. That by means of consent to establish [no objection certificate)
form dated 20.06.2022, the respondent brick kiln had applied for a No
objection certificate with the Pollution Control Board ,aligning with the
guidelines outlined in the nationwide notification by the Ministry of
Environment, Forest, and Climate Change dated 22.02.2022.
Additionally, it's emphasized that the application for Consent to
Operate [CTO) diligently followed all regulations and directives

specified 1n the aforementioned notification. A true copy of the
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application for consent to establish (no objection certificate) form
dated 20.06.2022 and the notification mentioned above are being
annexed herewith as ANNEXURE No.CA-5 & ANNEXURE No.CA-6 to
this reply.

13. That it is pertinent to mention that till date no communication is
made regarding acceptance or rejection of the application of No
objection certificate. Further, the respondent is being kept in the dark

about the status of his application before the Pollution Control Board.

14, That the aforesaid rejection order was passed in stark violation of
earlier green chits granted to the answering respondent kiln. The
Environmental Clearance Certificate issued by the District Level
Environment Impact Assessment Authority were disregarded by the
UP Pollution Control Board, so issued in favour of the answering
respondent brick kiln. The above-discussed documents are annexed
as ANNEXURE No. CA-7.

15. That the UP Pollution Control Board had still not considered the
application of the respondent brick kiln till date. The UP Pollution
Control Board further is not considering the fundamental report in
regard to the environmental clearances received by the answering
respondent brick kiln and did not follow the principles of natural
justice by not providing an opportunity for hearing to the respondent
brick kiln. It is most humbly submitted that the UP Pollution Control

Board failed to objectively and subjectively consider the nature of
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construction of the respondent brick kiln as well as negated the

environment report so issued in favour of the respondent brick kiln.

16. That the answering respondent submits that till date, no physical
inspection has been conducted by the UP Pollution Control Board of
the brick kiln.

17. That the respondent submits that the Joint Committee (interim)
Report dated 6.2.2022 filed before this Hon'ble Tribunal in OA No.:
273 of 2022|Gyanendra Pandey v/s State of U.P.) is not accurate
insofar as the data surrounding the respondent brick kiln is
concerned. The interim report quintessentially levies general
allegations on all the respondents' brick kilns and, as such, is faulty
and incorrect to the effect of the answering respondent’s brick kiln.
The answering respondent conforms with all the necessary safeguards
and functions in accordance with the guidelines issued by the Hon'ble

Supreme Court as well as the State Authorities.

18. That the observations in the Joint Committee Report appear to
have been given/filed in respect of the entire brick kilns industry and

not regarding the answering respondent brick kiln.

19. That the contents of paragraphs nos. 1 to 4 of the Joint Committee

Report, are a matter of record and need no reply.
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20. That the contents of paragraph no. 5 of the Joint Committee
Report is a matter of personal knowledge of the committee and, as

such, warrants no reply.

21. That the contents of paragraph no. 6 of the Joint Committee
Report are correct and admitted. [t is most humbly submitted that the
UP Pollution Control Board has put forth baseless allegations against
the answering respondent brick kiln in regard to the functioning of the
brick kiln in the months leading to January when, as a matter of fact,
the joint committee report correctly observes, that the brick kilns

cannot operate during the said months.

22, That the contents of paragraph no. 7, of the Joint Committee
Report are not admitted as stated. It is most humbly submitted that
the answering respondent's brick kiln is not situated in any thick
cluster, and the closest brick kiln to the answering respondent's brick
kiln is nearly 800- 1000 meters away. The closest residential area is

about 3 km away.

23. That further, the answering respondent brick kiln is surrounded
by a boundary wall. The answering respondent brick kiln has never
been directed to make any changes, and in case the same is
expected frequired, the answering respondent undertakes the

construction of the same within a week of receiving such directions.

10
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24, That the answering respondent has a bore well dug into the
premises of its brick kiln and has monitoring facilities for groundwater
consumption. The answering respondent, Brick Kiln, is a responsible
entity and as such, takes care of the environment in accordance with

the rules and regulations as existing.

25. That the Joint Committee report further alleges that the answering
respondent brick kiln does not utilise zig-zag technology when, as a
matter of fact, the answering respondent's brick kiln is a
state-of-the-art zig-zag-based brick kiln following as the guidelines of

the Ministry of Environment, Forest, and Climate Change notification.

26, That the contents of paragraph no. 8 of the Joint Committee
Report are wrong and are vehemently denied. As established in the
preceding paragraphs of the present reply, the answering respondent
brick kiln is situated far from residential areas and, as such, is
constructed on the basis of the latest issued guidelines and
incorporates hi-drop zig-zag technology along with state-of-the-art

purification and ventilation systems.

27. That the contents of paragraph no.9 of the joint committee report
are recommendations of the committee and as such, warrant no reply

from the answering respondent brick kiln.

28, That the arbitrary and malafide action of the UP Pollution Control

Board smacks of deep-rooted conspiracy against the respondent brick

11
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kiln and the non-consideration of the entire record available with the
Board showcases the post haste manner in which the Board has taken
unilateral decision in passing the order of rejection of NOC preferred

by the respondent brick kiln.

29 That the answering respondent, to substantiate his ground, has
annexed different photographs of the Brick Kiln as well as the layout
of the Brick Kiln which clearly shows the position of the settling
chambers in the brick kiln. The abovementioned photographs are
annexed as ANNEXURE No.CA-8.

30,. That in view of the above and the present reply read as a whole,
along with the reports and observations of state authorities in respect
of the respondent brick kiln, it is most humbly submitted that the
present complaint filed, in so far it relates to the answering
respondent, may be dismissed and the name of the answering

respondent be deleted from the array of parties.

New Delhi

Dated: 19/12/23

Eboun

DHRUV TAMTA (ADV)

12
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BEEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
ORIGINAL APPLICATION No. 273 OF 2022
Gyanendra Pandey ... Applicant
Versus
State of U.P. and others ...Respondents

AFFIDAVIT

I, Manoj Kumar, aged about 48 years, son of Shri Shiv Naray,
Jairampur, Mahmudabad, Sitapur, Uttar Pradesh- 261203,

deponent, do hereby solemnly affirm and state on oath as under:-

1.That the deponent is the respondent in the present O.A No. 273
OF 2022 pending before this Tribunal. ,

2.That the deponent in the accompanying reply is well conversant

with the facts and is competent to swear this affidavit.

.That the contents of the accompanying reply are true and

' Eﬁarrcct to the best of my knowledge.

Yo

s
D

4. That the annexures are the true copies of the originals.

13
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ANNEXURO85-2 25

ITEM NO.31 COURT NO.18 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No. 1B8213/2821

(Arising out of impugned final judgment and order dated 17-82-2821
in OA No. 1816/2019 passed by the National Green Tribunal)

NCR BRICK KILN ASSOCIATION Petitioner(s)
VERSUS

CENTRAL POLLUTION CONTROL BOARD & ORS. Respondent(s)

WITH

Diary MNo. 20331/2021 (XVII)

Diary No. 7535/2021 (XVII)

Diary Mo. 7667/2021 (XVII)

Diary Mo. 7670/2021 (XVII)

Diary No. 23486/2021 (XVII)

Date : D6-085-2022 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE K.M. JOSEPH
HON'BLE MR. JUSTICE HRISHIKESH ROY

For parties
Mr. Sanjay Rathi, Adv.
Mr. Ekansh Bansal, Adv.
Mr. Vibhav Mishra, Adv.
Mr. Parmanand Gaur, AOR

Mr. Neeraj Kumar Jain, Sr. Adv.
Mr. Aniket Jain, Adv.

Mr. Subodh Gupta, Adv.

Mr. Deepak Gupta, Adv.

Mr. Umang Shankar, AOR

Mr. Sanjay Singh, Adv.

Mr. Siddharth Jain, Adv.

Mr. Nidhesh Gupta, Sr. Adv.
Ms. Pallavi Singh, Adv.
Ms. Vriti Gujral, Adv.



CA D NoO.

1821352821 et

Ms.
Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Mr.
M/s.

Mrs.
Ms.
Ms.

Mr.
Mr.
Mr.

Mr.
Ms .,
Mr.
Mr.
Mr.
Mr.
Mr.

Ms.

Mr.
Ms.
Mr.
Ms.
Mr.
Ms.
Ms.

Mr.
Mr.

Ms.
Dr.

UPON hearing the counsel the Court made the following
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Japneet Kaur, Adv.
Sanjeev Chaudhary, Adv.
G. Balaji, AOR

S. P. Singh, Sr. Adv.
Omvir Singh Bhati, Adv.
C. Kannan, Adv.

Roonak Parekh, Adv.
Mukesh Kumar Singh, Adv.

Amar Kumar Raizada, Adv.
T. M. Saxena, Adv.
Maneesh Saxena, Adv.
Amit, Adv.

Vipin Kumar Saxena, Adv.
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ORDER

Today when the matter came up, we heard the learned
counsel appearing for the applicant before the NGT, learned
counsel for the Central Pollution Control Board (CPCB) and
the learned counsel appearing on behalf of the Haryana State
Pollution Control Board. We have also heard the learned
counsel for the appellants.

A compliance affidavit has been filed by CPCB.
Therein, it is, inter alia, stated as follows:

The impact on air quality in terms of Particulate
Matter (PM 10 and PM 2.5) after the starting the operation

has been assessed by the CPCBE using the air quality box

model analysis. It is thereafter stated as follows:

Box model has been used for estimating the Particulate
Matter concentration contributed by operational brick
kilns in NCR, during 15 April to 28 April 2822.

Impact of operational brick kilns on PM 2.5 and PM 18
levels wvaried during this peried, depending on the
prevailing meteorological conditions, such as wind
speed, wind direction and mixing height.

Average PM 2.5 and PM 10 concentration in 23 grids
(having brick kilns) of NCR, due to operation of brick
kilns, ranged between 2-6.5 ug/m3 and 6-18 ug/m3
respectively in MNCR districts of Haryana and Uttar
Pradesh, in the period from 15 April-28 April 2822,
Overall, 14-day average contribution of brick kilns
was 3.7 ug/m3 in terms of PM 2.5 concentration and
16.2 ug/m3 in terms of PM 180 concentration, with
higher concentration observed in those grids having
more number of brick kilns, or lying adjacent to such
grids.

In those grids where CAAQM stations are present as
shown in Figure 4, average PM 2.5 and PM 18
concentration during 15 April to 25 April 2022, due to
operation of brick kilns, ranged from 2.1-6.7 ug/m3
and 5.7-18.3 ug/m3 respectively, suggesting brick
kilns contributing in the range of 2.6-8.1% for PM 2.5

fd
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and 3.5-9.3% for PM 10 in these grids.

Pointing this out, Shri Rohan, learned counsel for the
applicant, would submit that the PM is high going by the
study which has been conducted. He would submit that this
is largely due to the fact that the wnits are all
functioning at the same time. He would suggest that the
Court may direct the units to function in a staggered
manner. He would further point out that the units, at any
rate, cannot be permitted to function beyond 38" June, 2822.
He would next submit that the CPCB has carried out surprise
inspection in 57 units and there has been production in
excess of capacity.

Ms. Swarupama Chaturvedi, learned counsel appearing on
behalf of CPCB, would rely upon the compliance affidavit
filed. It is further submitted that this Court had actually
permitted operation of 1838 units and it was found that 338
units are functioning which do not fall within the four
corners of the order as per the data received from the State
Board. They are to be closed.

It is submitted that wherever there is any violation
in any manner of the Court's order or the conditions
prescribed, the units will be closed down and the State
Boards must indeed ensure compliance with the same,

It is stated that random and surprise inspections of

57 units alone was possible after the passing of the order
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by this Court. This is for the reason that the inspection
which is result oriented does take time. As far as the
State Board is concerned, learned counsel for the Haryana
State Board would submit that 61 inspections have been
carried out so far., There is no representation for the UP
State Pollution Control Board.

We have also heard Mr. Nidhesh Gupta, learned senior
counsel. Mr. Gupta would agree that units which have fallen
foul of the order passed by this Court or the conditions
relating to capacity must indeed close down. He also does
not dispute that the units cannot be permitted beyond 38"
June, 2022.

Mr. 5. P. Singh, learned senior counsel appearing
would submit that there are certain units which do not
perhaps fall within 1830 units but which have the requisite
sanction. Learned counsel for the CPCB would submit that it
is for the said parties to approach the State Board to get
the figure corrected / records updated and thereafter it is
for the State Pollution Control Board to inform the CPCB.
Thereatter, inspection would have to be conducted.
Thereatter alone they can be permitted to operate if after
inspection it is found that they can be permitted to
operate.

Mr. Nidhesh Gupta also submits that that the alarm
raised by Mr. Rohan as also the CPCB on the basis of the

study conducted regarding the PM and which we have referred

L
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to in our order, may be misplaced.

He would submit in this regard that the premise
appears to be that the PM emission rate for each zig zag
brick kiln would be 1000 kg/day as per the report of CPCB
dated 06.87.2020. It is pointed out that the ground reality
is that this may not be the case as was opined by Expert
Committee. He would, therefore, submit that this Court may
consider directing that study be conducted of the PM done
after a porthole is made in the chimney and studying stack
emissions with a monitoring platform. He would further
submit that this study can be conducted over a period of 24
hours for an individual unit.

Having heard the learned counsel for the parties, we
would order as follows:

(1) List this case on 13" May, 2022.

(2) By the nexXt date, the Haryana State Pollution
Control Board and also UP State Pollution Control Board
will file compliance affidavit indicating what all it
has done in terms of the order dated ©08.04.2022, It
will also indicate as to what all steps 1t has taken by
way of compliance with the communication dated
84.85.2822 issued by CPCB for closing the units which
are not permitted by the order of the Court.

(3) CPCB will take up units at least three areas viz.,
Bhagpat (2) Gaziabad (3) Jhajjar and carry out the study

as was recommended by the Expert Committee wviz., by

6
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having portholes and checking stake emissions. The
study will be conducted in respect of the units which
have the highest production capacity in each of those
areas. CPCB will immediately intimate the units where
the portholes have to be made for the purpose of
carrying out the study. The report will be made
available by the next date of hearing.

(4) We further direct the CPCB, Haryana State Pollution
Control Board and the UP State Pollution Control Board
will intensify surprise inspection so that the maximum
number of surprise inspections are carried out.

(5) As soon as the CPCB intimates the State Pollution
Control Boards about the units found to be in wviolation,
the State pollution Control Board will take immediate
action to close down such units.

We make it clear that the CPCBE and the State
Pollution Control Boards will be free to exercise all
powers which are available as per law.

As regards the suggestion of Shri Rohan that interest

environment would be best subserved if there 1s a

reduction in the production capacity of the units, CPCB will

make its submission on the next date.

List the matter on 13™ May, 2822,

(NIDHI AHUJA) (RAM SUBHAG SINGH)
AR-cum-PS BRANCH OFFICER
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ANNEXURE CA-4

ACKNOWLEDGEMENT

(NOT TO BE TREATED AS CHALLAN)

(3rdtE WE YT YT HH IR, I0W0)

Government of Uttar Pradesh

ransacﬁﬂn_r-«ln.: AKD200184429 ransaction Date:01/08/2020
essment Year:2019-2020 ax Period: ANNUAL

tate Bank of India
SBKBPFKT7Z7TEM1EF

|SHIV NARAIN BRICK FIELD

S 3 ILLAGE MADAN BEHAR POST WURAWAREWAN
epositor Address: LOCK MAHMUDABAD DISTRICT SITAPUR 261203
Head Description Serial No.| Amount (in Rs.)
08530010201000 e S (B i 9 I 1 12690.0
08530080001 000037 Wi 4 600.00
Totals of the above heads -= 13290.00|

A SUM OF Rs. 13290.00 AGAINST THE HEADS MENTIONED ABOVE [ THROUGH NET-PAYMENT |
TRANSACTION |- ON State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositer Remarks->VINTYAMAN SHULK OF SHIV NARAIN BRICK FIELD FOR 21 PARE)

THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : IKOARCWDMS, Scroll Date:-NA
MNaote:- Please contact SBI Government Business Branch, Lucknow or Director Treasury, Jawahar Bhawan,

Lucknow referring IKDARCWDMS for status of the deposit.
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ACKNOWLEDGEMENT

(NOT TO BE TREATED AS CHALLAN)

(3reiE @ 9T YT HH INT, J0Y0)

Government of Uttar Pradesh
[ﬁ'ansactinn No.: AKD210024626 [Transaction Date:31/01/2021
[Tax Period: ANNUAL

IAssessment Year: 2020-2021
Name of the Bank: State Bank of India
EJHHHBFH?E_TBN 1FF

Unigue Id: S e ;
_ISHIV NARAIN BRICK FIELD

Lepositor Name: =
. LLAGE MADAN BEHAR POST WURAWAREWAN
Epositor AGCress KIAHHI.ID&HAE SITAPUR 261203
Head IDescription [Serial No.| Amount (in Rs.)
085300102010000@ R famd e [@dr 3 e e i 128900.00
Totals of the above heads == 128900.00

A SUM OF Rs. 128900.00 AGAINST THE HEADS MENTIONED ABOVE —| THROUGH NET-PAYMENT

TRANSACTION |- ON State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.
siter Remarks->21 PAYEE BRICK FIELD B CATEGORY DISTRICT)

(Depo
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : IKDAYLGFM4, Scroll Date:-NA
Note:- Please contact SBI Government Business Branch, Lucknow or Directer Treasury, Jawahar Bhawan,

Lucknow referring IKUAYLGFMA4 for status of the deposil.

R R O TN LR v § o2
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“ACKNOWLEDGEMENT
(NOT TO BE TREATED AS CHALLAN)

(3rE @9 YT UTg FH I, I0W0)

S — Government of Uttar Pradesh

nsaction No.: AKD210024637 Transaction Date:31/01/2021

ssessment Year:2020-2021 Tax Period: ANNUAL

ame of the Bank: State Bank of India
Wnique 1d: beBKEPK7278N1ZF
IDepositor Name: SHIV NARAIN BRICK FIELD
Eptﬁitﬂl' Address: WILLAGE MADAMN BEHAR POST WURAWAREWARMN

MAHMUDABAD SITAPUR 261203

Head Description

ISerial No.| Amount (in Rs.)!
085300102010000E = RaMd I S04 3N e I 1 12690.00
[Totals of the above heads -- 12690.00

— . m——————

e ————— S —

A SUM OF Rs. 12690.00 AGAINST THE HEADS MENTIONED ABOVE —| THROUGH NET-PAYMENT
TRANSACTION |- ON State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.

(Depositer Remarks->11 PAYEE BRICK FIELD B CATEGORY DISTRICT)
THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : IKUAYLGIHI, Scroll Date:-NA

Note:- Please contact SBI Government Business Branch, Lucknow or Director Treasury, Jawahar Bhawan,
T e - ¥ Lucknow r:fgrrmg |HﬂﬁfLG.]Hl for status of rﬁg d.npnsit
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T Es Wl

Lamvermmeend ol [milla
Form G5 HEG-16
faer Bdde pvd Bf

Reglstration Certiflcat:

Regisiratbon Mumber : 09BEBPETITENIZF

1. |Legal Name MUKESH KUMMAR

2. |Trade Nume, if any IM/S SHIV NARAIN BRICK FIELD ]

3 |[Constitution of Business Propristorship :]

4. |Address of Principal Place of V MADAN BEHAR, P WURAWAREWAN, MAHMUDABAD, |
Business Utar Pradesh, 261001

5. |Date of Liabitity DLA7T2047

. Peried of Vakidity From QEaTInIT rTl:- [ 1.

7. |Type of Registration Regular

§  |Particulars of Approving Authority

Signature

Sigreaiure Nol Vi
Diggtally by @5 GOODS
AND SERVICESYAX RETWORK 1
Datn: 2010.07 20023130 15T
Mame
Designation
Jurisdictional Office
(9. Date of issue of Certificate 28/07/2018
Note: The registration certificate is required to be prominently displayed at all places of business in the State,

This is a system generated dightally signed Reglstration Cortificate Issued based on the deemed approval of application on 810772017,



1002 42



SAURABH MAHESH RAUT
Pencil

SAURABH MAHESH RAUT
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e — 1005
ANNEXURE CA-5

FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION
Application for consent for discharge/continuation of discharge under s::ntinr] 2_54'2!5 of the 'f.!ul'al:uf
(Prevention and Control of Pollution)Act 1974 and for emissions/continuation of emission und:r‘st:yun 21
of the Air (Prevention and Control of Pollulion) Act, 1981 and for prant/renewal of authorisation for
generation or collection or sterage or lransport or receplion or recycling or reusc or fecovery or pre-
processing or co-processing or ulilisation or treatment or disposal of hazardous and other waste under

Hazardous and other waste (Management and Transboundary Movement) Rules 2006 read with
Environment (Protection) Act 1986.

From ,

MARAYAN BRICK FIELD, Village madanbchad
teh, mahmudabad SITAPUR 261203

Ciry:

Block:Mahmoodabad

District:SITAPUR

Dated
20v06/2022

To,
The Member Sectetary,

. P. Pollution Conatrol Board,
Lucknow.

air,

I'We apply for Consolidated Consgent to Operate ond Authorization under section 25/26 of the Water
{Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules

2016 neted under Environment (Trotection) Act 1986 to make dischargelemission'dizposal of hazardous and
other waste from

MANOJ KUMAR for a period wpio 1 years

2. The annexure, appendices other particulars and plans in triplicate are attached herewith,

A 1"We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of myfour knowledge.
4. I'We hereby submit that in case of ch

z ange cither of the point or the quantity of discharge or its
quality, 2 fresh application for CDNEEE%I ghall bemad?:omd until such COMSENT is granted no
change shall be made

1 MWe hereby agree 10 submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent peri

od .
6. I'We undertake to fumish other information within one month of its beeing called by the Board.

Accompaniments;-

45
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SHTATCT
EXTRAORDINARY

AT 15" 3—37-"7% (i)
PART II—Section 3—5Sob-section (i)

oiferETT & g
MBLISHED BY AUTHORITY

. 140 o feeslt, S, A 22, 22T 3, 1943
N, 140] NEW DELHI, TUESDAY, FEBRUARY 22, 2022 PHALGUNA 3, 1943
T, A AT WAy T W

7T T, 22 wadt, 2022

ALAHTA. 143(%),—F=1g 7097, TaET0 (HTE) wiufraw, 1986 (1986 7 29) i T 6 #i7
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Rt &t mmw Sk (At i 95 9 aeem)
- WET dwar 30,000 = wEET g 24 WEw
- WET WA 30,000 $= 9fF ¥ avae an gt 27 fizr

feefort .

10.

11.

12.

AT A7 I wE W FA AR TAATE 91 A AT R AT R R AT S w A U R ET R
T ATFIAF 9 F F9G0 FT FAE I AT T T A EAr # Wi S #7 9Ea fwean
e

R &7 W 1 G- T A afias o A i 9 W fEE F F T § e O i
(frrratt) & SR 5 T AR T2 8, Tee (F) T-uH a2 F 10 Sl woEraT d RE g ®
W ¥ T (AT T SR v S v g agrrteani) (|7 39 =i e S A dr
1 T e P O T A el B e I E e e R e e e
T § Tue § =0 6 ey wvem gaE sfatea, 15 el § J87 e g e e
g e g e st & seion & F s & awg-afn Fatfo £ £ T
aoft $2 a7 Fad wAETRET T9F 99 F qrere wEEE i, FeEn, tu At sy Fi smfiet
T ITEANT FET AT FE, T CATRIFEATATE AqfEEt & arer £ aemty dr oagt w4
ATty

Tete f Feert & B =it s R 91 g Pl aredfierman & s deag
et sfaraT (T v i Srw) w7 i s

FEfETT gt (fow) F Foed 4% COy o7 swmma=g Fer s 37 el 2

iow (me) = (From(ETe) X 4%y (Rt § mifa CO: F7 %, AT CO: ¥ 7 7 2 4%
T TR AR T f FEE (e #) 9 H= 14 Q92 F (FET Q kglhr TS50, T
77 F) AT Ui i AT, i AfFA 17 F R O o A

B2 wzf F1 Al €7 A F a7 0.8 Foft. F = gf o s R s g e
geTiy 1 w1 e T g s arrEET §1 e a1 w6 §i

fapeft e 7 st F srfiee sy & ooy & Fro ot g2 gt 7 v A oo o feemder fr gfr e
= gl 1 wavie T e

o T Fery fRr-Faser s g AT 2

T2 wEl 7 Fame aeEt T #7 9F ane i = i aiEs F siew 1 e S ammem

d7 qr | T g F o I ff o e e # P | o i ey e g
A T wifie s oot & wdft srresrs spdes oo fier s

22 qET HITF O gt w0 6w Aria ® qivaed ® B g & S e g2 veht
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T ATAIEE] & TEET F 21909 JTEAT il 256 AT
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1.4, Ba4 () 517 TR R A i sie 04 sreEe, 2021 Fr afieear e 724 ()
BT sifAw ave wenfim fe

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

5.R, TAME)L—In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Bules, 1986, namely ;-

I, Short Title and commencement: -
{1} These rules may be called the Environment (Protection) Amendment Rules, 2022,
{2} They shall come into force on the date of their publication 1 the Offcial Gaeete.

2.  Inthe Environment { Protection) Rules, 1986, in the SCHEDULE-L, for entry at 51, No. 74, the
following entey shall be substituted, namely; -

e | rick Particulate matter in stack emission 250} mg-'["im?'

ilns Minimum stack height (Vertical Shafi Brick Kilns)

- Kiln capacity less than 3(LIOXK) bricks per day 14 m (a1 least 7.5m
from loading platform)
= Kiln capacity equal or more than 30,000 bricks per day [6m (af least B.5m

from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per doy 24m
= Kiln capacity equal or more than 30,000 bricks per day 27 m

Mol &

I.  All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped

Matural Cias ps fuel in brick making and shall comply to these standards as stipalated in this
notification.

[

The existing brick kilns which are pot following sig-cap echnology or vertical shall or use Piped
Matural Gas a5 fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre rodivs of non-attaanment cites as dehined by Central Polluton Contral Board
{h)} two years for other areas. Further, in cases where Central Pollwtion Control Board:/State
Pollution Controd BoardsPollution Control Committees hos separately loid down timelines for
conversion, such orders shall prevail.

A All brick kilns shall wse only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agriculiural residues, Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emizsions,
5. Particulare Matter (PM) results shall be nommalized at 4% CO5 as below:

PM (normalized) = (PM (imeasured)x 4% ) (% of COs measured in stack), no normalization in case
(0, measured > 4%. Stack height (in metre) shall also be calculuted by formula H=14Q" (where
) is SOy emission rate in kg'hr)., and the maximum of two shall apply.

48
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Brick kilns should be estallished at & minimwm distance of 0.8 Kilometre from habitation and from
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering prosimity (o habitation, population density, water bodies, sensitive receplors,
elc.

Brick kilns should be cstablished at a minimum distance of one kilometre from an existing brick
kiln 1o avoid clustering of kilns in an area.

Brick kilns shall follow process emissionTugitive dust emission control gurdelines as prescribed by
concerned State Pollution Contral BoardsPollution Contrel Copmmittees,

The ash generated in the brick kKilos shall be fully wiilized in-house in brick making.

. All necessary approvals from the concerned authorities including mining deparment of the

concerned State or Union Territory shall be obtained for extracting the sodl o be wsed for bnck
miaking in the brick kiln

o The brick kiln owners shall ensure that the rosd wiilized for transporting raw matenials or bricks are

paved roads.

. Vehicles shall be covered during transportation of raw material/bricks™.

|F. Mo, Q-15017/35/2007-CPW|
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extracedinary, Pam I1, Secticn 3, Sub-
section (i) vide number 5.0, 844(E), dated the 1%h November, 1986 and lastly amended vide
number G.S.R. T2HE), dated the (4" October, 2021.

Uplousded by Dee. of Pranteg 2t Government ol Inde Press, Ring Boad, Mayapan, Mew Delha- 11064
amd Published by the Comtmlber of Publications, Delhi- 1 10054,
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Yours faithfully,
Signature

Name of the applicant: MANOJ KUMAR

Address of the Applicant: Village madanbehad teh.
mahmudabad
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AOEKURE CA-7 i

Distriet Level Environment Impact Assessment Authority, Sitapur 216
(Office of the District Magistrate, Sitapur)

To, CAEARANCE
Shri Mukesh Kumar S/o Shiv Narayan - DIy OF THS B YL
Village- 37, Jairampur, Tahsil-Mahmoodabad, District-Sitapur U'“E--"J"li {30

RefNo. XXX-CF-6-216{2017)/DEIAA Sitapur/Brick Kiln/2016-17/1.A  Dated:- 2] April, 2017

Sub: Environmental clearance for Drick Farth mining at Gata 33, 176, 96, 42, 89, 41, 73, 92,
147, Village-Madan DBchad, 83, Village- Shyam Daspur Tahsil-Mahmoodabad, District-
Sitapur (Total Area 4.334ha) for M/S Shiv Narayan Brick Field, Mahmoodabad, District-
Sitapur

Dear Sir,

Please refer to your letter dated 17-02-2017 addressed to the Chairman, Deiaa, Sitapur for
the purpose of above mentioned subject. Along with application form 1M, you have submitted pre
feasibility report (PFR) and approved mining plan. A presentation was made a by Project proponent
along with the consultant Paramarsh Servicing Environment, Safety & Management System,
before the District Level Expert Appraisal Committee (DEAC) meeting dated 23-04-2017

‘The project document submitted to DEAC) and presentation made before committes to sought

Environmental clearance for Brick Earth mining at Gata 33, 176, 96, 42, 89, 41, 73, 92, 147, Village-

Madan Behad, 83, Village- Shyam Daspur Tahsil-Mahmoodabad, District-Sitapur (Total Area

4.334ha) for M/S Shiv Narayan Brick Field, Mahmoodabad, District-Sitapur.

Gatawise Details ) Area Proposed for
excavation (in Ha.)
Environmental clearance for Brick Earth mining at Gata 33, 176, 96, 4334

42, 89, 41, 73, 92, 147, Village-Madan Behad, 83, Village- Shyam
Daspur Tahsil-Mahmoodabad,

Director, Geology and Mining,U.P., Lucknow, approved the mining plan for excavation of

9651.00 cubic meter of brick earth wide letter No 11323 dated 21-02-2017 with following

conditions:- :

1. Mining plan approved for excavation of 9651.00 cubic meter brick earth annually.

2, The ultimate depth of mining will be restricted to 02 meter below the ground level and 2 meter
above ground water table of sorrowing.

3. Mining work should be camied in bench pattern in which height of bench maintained 1m and
width at least 3m.

4. Top soil should be adequately properly and should be used for landscaping & top soil will be
excavated manually.(i.e. up to & inches)

5. Verification of land document, its ownership and concern permission will be checked by district
administration.

This project dose not attract any of the general conditions applicable on mining projects
specified in EIA Notification 14/09/2006. In case of PIL no 44262 of 2014, Ajai Kumar Mishra
and Others vs. U.P, Pollution control board thru Regional Officer, Hon"s Chief Justice, high court,
Allahabad has been issued direction that activity of borrowing/ excavation of brick earth and
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1 der ‘B2' category subject | o the
ordinary ta an area of 5 ha, may be categorized un bjec
fallawin;a;hﬁ;ginesm;n terms of the provision under “7.1 stage (1)-Screening” of ElA,

ification, 2006: . ‘ o .
{i;qmlﬁﬁ:?ﬁviw associated with borrowing/ excavation of *brick earth’ and ‘ordinary cafth for
the purpose of brick manufacturing, construction of roads, embankments etc shall not involve

blasting. .
(i) The borrowing / excavation activity shall be restricted to maximum depth of 2 m below
general ground level at the site. : ;
(iii) The borrowing / excavation activity shall be restricted to maximum depth of 2 m above water
table at the site.

(iv) The borrowing/excavation activity shall not alter the natural drainage pattern of the area.
(v)  The borrowed/excavated pit shall be restored by the project proponent for useful purposes (s)-
(vi) Appropriate fencing all around the borrowed/excavated pit shall be made to prevent any
mishap. . -
(vii) Measure shall be taken to prevent dust emission by covering of borrowed/excavated earth
" during transportation. :
(viii) Safepuard shall be adopted against health risks on account of breathing of vectors in the
bodies created due to borrowing/ excavation of earth.
(ix) Workers / labourers shall be provided facilities for drinking water and sanitation.
(x) A berm shall be left from the boundary of adjoining field having a width equal to at least half
of the depth of proposed excavation, _
(xi) A minimum distance of 15 m from any civil structure shall be kept from the periphery of
excavation area. Tt
(xii) The concerned authority while considering granting environmental clearance for such activity
for brick earth / ordinary earth will prescribe the guidelines as stated at (i) to (xi) above and
specify that the clearance so granted shall be liable to be cancelled in case of any violation of
above guidelines. '
(xiii) No borrowing of earth / excavation of brick earth or ordinary earth shall be permitted in case
the area of borrowing/ excavation is within 1 km boundary of national park and wild life
. sanctuaries. .
(xiv) A direction given pollution control board by Hon'court that not grant consent or no objection
to operation of brick kilns in absence of prior environmental clearance.

Apart from the above instruction for botrowing/ excavation of brick earth or ordinary earth,
the project proponent shall compliance following conditions:-

General condition:

1. This environmental clearance does not create or verify any claim of applicant on the mm
site /Activity : . :

' mining technology and seope of working shall be made without approval uf_ |

3/ And Mining setiVity shall be undertaken only after valid permission from mining department /
ot icirdtion (according to Samadhan Yojna) and written agreement with land owner

ok Tl e Tk : . 1 2 1 ¥ ; 3 + ._
e = . - = ' - X ez ira
T e e g i e { Bl | e | P, [ - oL :
"\--‘:.:l\-ll.- Vi £ - " ¥ ! T
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4. Personnel working in dusty areas shall be

they shall a} i | be provided with protective resp; ;

5. The Iutlmrii; h:ié:":frﬁﬁ:‘i“““‘“ training and information on safety ari hect ::;;:f =
implementd. The Authory will sy s a1 If condions st are o
conditions or modify the existing ones, if n:ceﬁlud  mpose. addiional environmental

6. In case of any deviation or ;

authority for clearance, a fresh refe
adequacy to the conditi e e _
: measures required, ifmfﬂfﬂ imposed and to add additional environmental protection

ing factual data or submission of false /fabricated data and failure to compliance with

Hrqp: of the conditions m:nﬂnn:d above may result in withdrawal of this clearance and attract
action under the provisions of Environment {(Protection) Act, 1986.

8. Project proponents have to plant the fast growing trees in the first coming monsoon around the

brick kilns and mines. They have also maintenance for grow up at least three years and so on.
Specific Conditions:

1. The mines will be open-cast and semi mechanised.

2. Excavated soil should be properly stored in 2 manner not to increase surrounding SPM level.
3. The excavation work shall be done in day time only,

4. The project boundary shall be properly covered to restrict dust dispersion
5.

Precautionary measures during soil excavation for conservation and protection of rare and

endangered flora and fauna found in the study area.

6. Equivalent Level of noise level shall be maintained round the clock as per standards,

7. Appropriate no. of sprinkles will be used during mining operation period.

8. The route map for soil transportation from excavation plots to work site should be firmed up
and necessary permissions shell be spught form respective department, vehicles hired for the
transportation should be in good in condition and have pollytion check certificate, conform to
applicable air and noise emission standards and approach road will be maintained periodically
by mines owner.

9. Personnel exposure monitoring for repairable mineral dust shall be the workers. Awareness
program for workers or, impact of mining on their health and precautionary measures like use
of personal protective equipments ete. shall be carried out periodically. First aid facilities and
adequate sanitary facility in the form of temporary toilets /septic tanks.

10. Solid waste material via gutkha rappers, plastic bags, glasses etc. to be generated during

project activity will be separates stored in bins and menaged as per solid Waste Management
Rules.

11. Project Proponent should maintain daily register for information of (a) collection of soil'clay,
(b) manpower & (c) transportation purpose. !

12, The project proponent is also required to comply with following stipulations as per MOEF,
OM No. 11011/47/2011-1A, 11 (M) dated 24/06/2013.
13. Project Proponent also directed to ensure that he can’t operate brick Klins without getting
consent of pollution control board as well as respective others departments.
- 14, You are also directed to ensure that the proposed site is not a part of any development zone as
' required/prescribed/identified under law. In case violation, this permission shall automatically

deem to be cancelled. Also, in the event of any dispute on ownership or land use of the
proposed site, this clearance shall automatically deem to be cancelled.

ooy
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15. Project proponent has already declared that they will comply all condition mentioned in
environmental clearance and will submit CSR six monthly from date of issue of lh'fs
environmental clearance. If fails to comply the condition of environmental clearance this
clearance shall automatically deem to be cancelled. And the legal action taken as per law.

Based on the recommendations of the District Level Expert Appraisal Committee (DEAC)
Meeting held on 23-04-2017, District Level Environment Assessment Authority (DEIAA) in its
Meeting held on 06-04-2017 decided to grant the Environmental Clearance to the project, with
aforesaid general and specific Conditions and with following direction:-

(i) Concerned Sub-Divisional Magistrate/Member Secretary (DEIAA) District Mining Officer
are instructed to inspect these waork sites, so that to ensure that the above conditions are
fulfilled and they should report back to DEIAA in case of any irregularity and short comings.

(i) The DEIAA/SEIA/MOEF reserves the right to revoke the environmental clearance, if

conditions stipulated are not implemented or modify the existing ones, if necessary.
Mecessary statutory clearances should be obtained and submitted before start of any
construction activity, These stipulations would be enforced among others under the
provisions of Water (Prevention and Control of Pollution) Act, 1986, the public Liability

(Insurance) Act, 1991 and EIA Notification, 2006 including the amendments and rules made
thereafter.

(iil) This is to request you to take further necessary action in the matter as per provision of
Gazetle Notification No. 5.0. 1533 (E) dated 14-09-2006., as amended and send regular
compliance reports to the authority as preseribed in the aforesaid notification

1
SDM, Sitapur
Member Secretary (Deiaa)

No XXX-CF-6-5(2016)/DEIAA Sitapur/Brick Kiln/2016-17/J.A  Dated As Above
Copy With enclosure for information and necessary action to:

1. The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh, Lucknow.
2. Chief Forest Conservator, Sector-19, Indira Magar, Lucknow,

3. Director, Directorate of Environment, Vibhutikhand, Gomatinagar, Lucknow.
4. Regional Officer, UP Pollution Control Board Gomatinagar, Lucknow.
5. Director, Department of Geology & mining U.P Lucknow,

6. Sub Divisional Magistrate ..... Sitapur/ Mines Officer, Sitapur
7. Copy to Web Master/Guard file. ¢ Be oo 1

SDM, Sitapur
Member Secretary (Deiaa)
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ANNEXURE CA-8
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. E__u._xfmﬂ eigles  Paudey, ' Plaintitf(s) o, Petitioner(s)
) Appollant(s) Complainant(s)
VERSUS

__3_1:3_,& f:‘i:‘r - P Defondant{s) /Respdndent(s) / Accused
KNOW ALL to whom these present shall come that l”w-;_l’w Homoy ld._%_ﬁ.f

v X% £

The above named___&es boudec & ' ki)

DHRIV  TAUTA NTSreAY BUTT o g o 5
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therein after called the advocale’s to be myfour Advocale in the above-noted case authorize him:-

To act, apgesar and pleed in Ihe sbove-robed case in this cour or in @y othar cowrt Inwhich the same may be tled
ar hmand and also @ the appekale court including High court subjed 16 payment of fees sepamately for each court by mefss.

To sign file, werify and presant pleadings, appeals cross-objections or petitions for
expculions review, revision, wEhdrawal, comprornise of ofher pelfions or affidavils or other
documants as may be deemed necessary ar proper Tor the prosecution of the seéd casa In all s
stages subject o payment al fees for mach stage.

Tiz iz and take back dogumenis, o admd and'or deny the documents or ooposibe party.

T withdraw or compromise the sald case or submit to arbitration any differanses of
deputas that may anse tewching o in any mannes relabng 1o the ead case.

To take execution procesdings on paying separate fee.

To deposit. draw and receive money, cheques, case and grant receipts hereof  and to
do all ofwer acls and thaings which may be necessary io be dona far tha progress and in the
courss of the prosecution cn the said cass,

To appaind and |rstres any oiher Legal Practiloner aulhorizing him b0 exerciee the powsr and awthority bereby
conferred upon the Advocatn wheneser he may think @ 1o do 2o and o sign the power of atiorney on our behalf.

And IF Wa the undersigned do hereby agree o ralify and confirm all acts done by the Advocate or
his subsiiuie in the mablar as mylour own facts, as if dome by mefus o all intenls and purpose,

And e undesaka that I We or myfour duly authorieed agent would appear in eourt and all hearings
andwillinfermthaAdvocateforappearancewhan the case iscalled,

And e widersighed do hareby agres not ta hold the advacate of hig substiile fespongible for the resull of
e said case. The adjowrnment costs whenever ordered by the ealirt shall be of the Advocats which he shall receie
and retain forhimseif

And e undarslgned do haredy sgresa that inthe event of the whale or pan of the fes agreed by mefus o b

paid to the advocate remaining unpaid he shall be endibed 1o withdraw from the prosecution of B seld case undil the
same is pald up. Tha fae satile is only for the above case and above Courl. 1We hereby sgres that ance the fee |3
paid e will nol be entied Tor the refund of the same in any case whatsoever and if the case prolongs for
moreihan 3 years theoriginal fee shsll ba pnh;tmwm

IHWITHNESS WHERE OF 1 /We do heraunlo set mylour hand to thes e presents the contents of which have

bran undertstosd by medus onthls... llq uud-rﬂﬂf\t&n'-'-m.im
Ageaplod subjact 1o tha terms of the feas

-{:\%".}&ﬂrmib Cliamt iﬂ:-ﬁ"ﬂ ﬁ_,mt Cllant

e IM!“EWMNMWHHHH&HMIMMM

A - Who Has besn Signed In my prosence, The Cllent.
' ES | P
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M G mall Rajesh Kumar <rajeshkumaryadav06031993@gmail.com>

Service of Replay in 0.A 273/2022 on behalf of RESPONDENT to THE PETITIONER

1 message

Rajesh Kumar <rajeshkumaryadav06031993@gmail.com> Wed, Dec 20, 2023 at 12:14 AM
To: Gyanendra Pandey <gyanendrapandey6388@gmail.com>
Cc: adv.nishchaydutt@gmail.com

Sir/Madam,
Please find the
Service of Replay in 0.A 273/2022 on behalf of RESPONDENT NO 11 to THE PETITIONER

B shiv narayan reply(1).pdf

https://mail.google.com/mail/u/0/?ik=3592948f2a&view=pt&search=all&permthid=thread-a:r-4200911002468625174%7Cmsg-a:r-2095646460995...  1/1
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